{
/I
|

ff

Applicant(s)........

Appllcatlon No...

Sahib singh .. .

...........................

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

‘Jaipur Bench, Jaipur
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T
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CP 2% /94)
(QA 771/92)
Respondent(s).. Sh.anil Choudhary. &. Ors.
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H shri P«S. Sirohi, counsel for the applicant.

Shri v.S. Gurjar, counsel for the respondents.
It

Heard learned counsel for the parties.
is not in the interest of the public to cons:.der the

Mll:.tary &Jﬁ% in such a light way. If there

is any excess work, the person can be employed and

should be employed and no arbitrary action should
be taken. However, a person who wanté appointment
should go in time and should ‘approachv the authorities
in time and thereafter he can claim the benefit. The
applicant can again go and make submission whenever X

the vacancy is available on account of the excess
work and thereafter his case will be considered[,a.

T Cndion T ¢ ortered
with these remarks Ehe x Ma stands disposed
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